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The applicant is a Widow of Shrd Jagdich Chand, who
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the same within & period of 12 week
pspects and  taking inteo account the indigent nature of the

widow and her children. Liberty was given to the applicant
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to seek proper remedy  through-compets
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the order of the respondents.
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2. Supsaguentiy, the applicant submitted S

-zpresentation on 5.6.1%92 for compassionate ampointment.
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ber case has been forwarded to the Winistry of Aariculture,
Mew Delhi  to explore the - poseibility to provide her

employment in other subordinate offices of the Hinistry.
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The Memorandum also  brings out that already a Tist of 41

ates  is vending in the Ministry. This 0.4, hasz been

iob on compassionate basis. There is a further prayer with

3 Learned counsel  For the applicant argued that the
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Memorandum dated 21.6.1993
Sl by Rl e adents even o T3 Tt ds his case that
taken by The responaents even earlier. 1L 15 Mg case At

the directionz of this tribunal in 0A No.2312/91 have not

been Followed.

. I nete Trom the reply of the respondents that az a
the result o of  the Stalf Inspection Unit {SIU)  study, 184
.

Group "D posts had to be abolished. Consequaently, no

te appointment could be made in Delhi Wilk Scheme
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for the Tast few vears.
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5. s there was no suitable pos t in Delhi Milk  Scheme

ompassionats  basis, Ministry of fdgriculture was requested

to explore the possibility to provide the employment.
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for the applicant referred

iodinder wherein wentiocn nas been  wade that

to the re

o
L
.

compassionate  appointments were made in  the vear 199
Copies of two appointment orders in  this revard were
produced  for perusal. I note thet in one of these cases

such an order was issued in  puprsuance to  the specific

the Learned counsel for the respondents states that as  per
instructions of the departmental representative present in
the court, this case pertains to compassionate appointment

of an applicaticn which has been registered earlier to th
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applicant in  this  0A. This can alse be =zeen from the

appointment order in which reference to the compassionate

anpointment application dated 5‘,01985 has bean made.

i - The Tlearned counsel for the applicant then argued
that the applicant should be registered al  least against
ad’li wdrkers'who are emploved on Dailly wages. Reference to
the cace of one Shri anand Kumar working on Daily wages on

was made,  Details of Shrd Anund Kumar
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are readily  availzble with either party The reply  brings
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the aoplicant may also be consider ed Tor enployment on daily
wage basis, pending regular appointinen
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se basiz.  Learned counsel for the applicant prays  that
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g, In the circumstances, the only direction tha

aivan s that the resopondents shall consider the case

ennagenent on daily wage baszis
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accaunt har relevant seniority and departmental
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9. Ao rozards retention of accommodat

acconmodationr  had  been retained for & to 7 ovears.
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that in the order paszed on 1.4.1992 9n 04 Mo 231

specitic relief regarding accomendation has bean
and the order had been recalled. Hence, it

For me 1to  go nto L
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